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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

REVIEW APPLICATION NC. 275/97 1IN
ORIGINAL APPLICATION NO. 1748 OF 1992 /)/

}gﬂ\

New Delhi, this the day of  Julvy, 1948

Sh. Railender Prashad, Son of Sh.
Jwala  Din, Working as  Assistant
Sperintendent (P, Northern
Rallwayvyy Headquar ters, Baroda
House, New Deihi - 1. S HPPLTCANT,

Versus

.

Union of India through:

I, The neneral Manager,
Northern Railway, Baroda
House, MNew Delhi - 110 001,

z, The Chief Personnel Officer,

Northerrn Rallway, Baroda
House, New Delhi - 110 001, - ~RESPONDENTS,

O RDER (in Circulation)

By Mr.. N. Sahu, Member (Admnv) -

This Review Application seeks review of the orprder
pazsed by W (olg! £5.89.1997, W fre ] of that

inter-se-seniority of Gowvt. servants in a grade 1s fived

(]

on certaln  principles, [t was held by the Hon Ll
Supreme Court that when the general category candidate iz
promoted  later from the lower grade to the higher arace,
he will be considered senior to a caendidate belonging tuo
the scheduled caste/ tribe who had been given sccelerates
promotion against the post reseirved for him. Refer to J
C MALIK cacte, 1978 (1) SLR 844 and AJIT SINGH JANUJA ‘=,
STATE OF PUNJAB JT 1996 (2) 5C 727, We held that sz “he

recasted senjority wac based on the ahowve Drineiple  as

] “ oy o !,,;' by oy o v 1., S PRI . booba
ALEC on thie busls of the Lnterim order of rinls Tiibuney



)

2

L.
L

SLLPROdn A No. RGP, the pawid

-

applicant’s  seniority placing him at 51, Mo, Lo% and

Lhoes of  Smt. Madhukar Sani and 3mt. Janak Kishors  oat

Ha cannot b consioe to be  arbitrars.

ancd The applicant stat s of

the Hon"ble  Supreme Court in the foonabharwal

D Malik 8 adilt Singh Januija are not apiolicable I e

Fee sevs thatt he 1o entitled o

SERNVLOT LY as Sering

Slark Head  Clark  and OFFice Superintendant  from  the

is o prometion  in these g i an ey

S ieganea sE LOrTEY and panel position. Me relies on Uhe
Law declared by the Hon'ble Suprems Court in UNION OF
INDIA & OQTHERS W=, VEER PAL SINGH CHAUHAN & OTHERS T

1925 (VB0

!

& JAGDISH LAL & OTHERS vs. STATE OF

HARYANA 0T 1997 (5) s 587

T Hor ble  Suprems  Court  in ths oa

CHANDRAKANTA v, SHEIKH HABIB &1k 17

LEOD e | ol

that & Review Petition capnot e utilised For V@O 1

Boreview should be made only when Chigre

glaring omizsion  or an apparant mistake . Poois Ffurther

nelad that  even (f the Wism taken in

sought o

Can e

ailled as erroneous that brw dtmef

LENNOT be a ground For ey iy

Pretition  oan e allowsd only when o material fact  not

Brown o the parties At Lhe time of Mearing of the 0p e

o

&

Brougaht to notic

AV

LEdguEnt ta the

anEnt or there o
g Faillurs  op Che  part  of the  Tribunal Do mons i der

material  fac

Sutamithadd carlier. These gre Mo e

SHUOUN s L this R

el Petition . Ly wonld ot Py
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BIDRC G La e Eo permit arny party to FemOREn the natter o

Ehe groug that  the =aid party Fras @ubﬂequantjy

s

wvered another alternative Interpretation of  Law,

X e yrow SOnvIneed that the stand

Taker by

-
N

applicant o EOTONSOUS @ven on merts but we do not Wi

bo enter  inte g lenathy  diseod

Lon  on e S Pt

Suffice {1t to

that there i« o Boope for oy L

simply becausce

the applicant 1magires

that his stand 35

SUPLorted by osome other de

Of Ehe Monble SR e

Gt

. The Review Application is dismissed at the

circulation stage.
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